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Commission as per the wishes and directions 
of the Standing Committee connected with 
this Ministry. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Now you have to move a Bill. 

THE REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL, 1996. 

THE MINISTER OF STATE OF THE 
DEPARTMENT OF LEGAL AFFAIRS 
LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI 
RAMAKANT D. KHALAP): Sir, I beg to 
move that the Bill further to amend the 
Representation of the People Act, 1950, as 
passed by Lok Sabha, be taken into 
consideration. 

Sir, this Bill seeks to amend the Fourth 
Schedule of the Representtion of People Act, 
1950 in relation to the States of Karnataka and 
Uttar Pradesh. This became necessary because 
the respective States have enacted their own 
laws in respect of Panchayati Raj and they 
have changed the nomenclature of the local 
bodies. In the case of Karnataka, there was a 
demand that the Gram Panchayats should also 
be included in the Fourth Schedule so that the 
members of the Gram Panchayats also 
become entitled to vote in the elections of the 
respective Councils. Sir, this has been 
incorporated and the Bill has now come 
before this House. This is a consequential Bill 
and I, therefore, commend this to this House. 

The question was proposed 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Shri K. Rahman Khan not here. 
Prof. Vijay Kumar Malhotra. 
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DR. Y. RADHAKRISHNA MURTY 
(Andhra Pradesh): Sir, as far as this 
amendment is concerned, I think, there is no 
need for any objection in principle. The 73rd 
and 74th Constitutional Amendments were 
most welcome because they involved 
decentralisation and transfer of power to the 
lower rungs of administration. That is most 
welcome. But, regarding the changes in the 
nomenclature which actually is the substance 
of this amendment, I would say that in the 
nomenclature of the local boards there is some 
sort of semantic and language problem from 
State to State. Sir, we in Andhra Pradesh had 
this problem. When one Government was 
there, they called it Panchayat Praja Parishad or 
some big name was there. But, subsequently 
when the new Government came there, they 
changed it and made it a little shorter. There is 
no reason to object to this semantic problem. 
But, the main issue that appears to me is whether 
these local bodies have been working properly or 
not and whether there is devolution of funds for 
the proper working of these local Bodies. 
Whatever names they may have, but, if they are 
not functioning well, they are useless. There is a 
lot of bureaucratic stranglehold on these local 
bodies and that has to be corrected. 

My next point is—it may concern of may not 
concern the amendment—that I personally feel 
that there is no need of these Legislative 
Councils at all for which this amendment is 
proposed, because, if you go into the history of 
Legislative Councils, you will find that various 
Legislative Councils were formed at various 
stages. There are also some States where these 
Legislative Councils have been abolished after 
sometime on finding that they were useless. In 
many States they were found to be not coming 
up to the expectations. Some people thought that 
probably they had become political sanctuaries 
and some sort of rehabilitation centres probably 
to serve the intra-party group rivalries, etc. That 

is why in 1984 when the new Government came in 
Andhra Pradesh, it abolished the Legislative 
Council there and it has not been there since then. 
In some other States, for example, West Bengal, 
there is no Upper House or Legislative Council. 
Therefore, I feel that there is no necessity of these 
Legislative Councils. This is a problem which has 
to be looked into. A lot of money is being spent on 
these Upper Houses which are not doing any 
useful work. As far as changes in the names are 
concerned, there is nothing to object in it. Sir, I 
support this Bill. 
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SHRI JOHN F. FERNANDES (Goa): Sir, I 
want to give one suggestion to the hon. 
Minister ...(Interruptions)... Sir, we are giving 
reservation. In the past also we had given 
reservation...(Interruptions)... 

SHRI SATISH AGARWAL: 
(Rajasthan): Sir, Mr. Chidambaram is not 
there and the next item is listed in his name; 
so it is just a stop-gap arrangement that 
somebody should go on speaking. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): No, no; that is not the case. There is 
one hour allotted for this. ...(Interruptions)... 

You can take that (time. Even you can also 
speak. |.. (Interruptions)... 
'   SHRI  JOHN  F.   FERNANDES:   Sir, 
e keep on amending the Constitution. I have 

made it a point to speak on this. 'Basically I do 
not have much objection to  this Bill. It is a 
very innocuous Bill. Sir, I come from the State 
from which our hon. Law Minister comes. Sir, 
in this House we debated and gave powers 
under the 

Panchayati Raj and  Nagarpalika Bill. This 
legislation was also sent to the State 
Governments for ratification and approval. 
The main essence of that legislation is that 
power should be given down to the people. 
But, in certain States, including my State—I 
am saying this because the hon. Law Minister 
hails from my State—they have completely 
changed the meaning of it. There are no Zila 
Parishads, there are no Finance Commissions 
instituted. I give the example of my own 
village. There was the Taligoan Panchayat. 
The Supreme Court gave a judgement that 
green areas need not be reserved in urban 
areas, so it should be converted. It should be 
permitted for conversion because there is a 
shortage of land. Sir, the state Government 
transferred this Panchayat, Taligoan 
Panchayat, which is a rural area and which is 
having the maximum number of O.B.Cs., into 
urban area just to take advantage of the 
Supreme Court ruling. The former Prime 
Minister had made a statement and Mr. 
Mishra also made a statement that 
Governments which do not implement this 
Panchyati Raj system in toto would be 
dissolved. Now, the hon. Minister has come 
with a similar Bill again. What guarantee is 
there that this law will be enforced by the 
Central Government and the State 
Governments. I think whatever 
announcements was made by the earlier 
Prime Minister and the earlier Panchayati Raj 
Minister is binding on this Government 
because I am talking about the Government 
of India; I am not talking about the political 
Government of the day. So I want an 
assurance from the 

hon. Minister of Law that some mechanism 
will be evolved for ensuring compliance with 
the essence of the principal Act. We did it by 
amending the Constitution and it is binding 
on all Governments, every Government, in 
this country. Sir, what mechanisms will be 
evolved to see that Statutes are complied with 
in toto by all the States. So, with these 
remarks, I fully sport this Bill and I 
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hope the hon. Minister will react to my 
queries. Thank you. 

SHRI RAMAKANT D. KHALAP: 
Mr. Vice-Chairman, Sir, listening to the 
arguments put forward by the hon. 
Members of this House, I am constrained 
to observe that some sort of confusion 
prevails in the minds of some of the 
Members of this House, regarding our 
assurance to bring a comprehensive Bill 
on electoral reforms and this Bill which is 
before the House for consideration. Let 
us clearly understand the implications of 
the present Bill before the House and the 
electoral reforms which we have 
promised and which we are committed to 
bring for the purpose of improving the 
entire electoral system in our country. 
There are two Acts before us; one is the 
Representation of the People Act| 1950 
and the other is the Representation of 
the People Act, 1951. The R.P.A., 1951 
was amended in this very House 
sometime back and in those amendments 
we introduced a set of electoral reforms 
and we also promised this august House 
that we shall soon be coming with a 
second set of electoral reforms after 
ascertaining the opinion of the different 
political parties which have 
representation, not only in this House but in 
the Lok Sabha as well. Sir, so far as my 
Ministry is concerned, we have completed 
that process and we compiled all the different 
suggestions which were received from 
different organisations, different committees, 
different members of different political 
parties and also those which were received 
from people who are not members of this 
House. This compilation has been circulated 
to all the political parties. As per the promise 
I gave, a meeting of all political parties was, 
therefore, convened on the first day of this 
part of the Session of our House. In that 
meeting, all the political parties, with one 
voice, suggested—rather, complained —that 
due to paucity of time, it was not possible for 
them to consider the entire set of suggestions 
which I had put forward before them. They 
pleaded that sufficient time should be given to 
all 

the political parties to deeply ponder over the 
different suggestions. Naturally, this request 
had to be acceeded to and time has been 
given to all the political parties up to the 20th 
September to give their written submissions, 
their written comments, on the various 
provisons proposed to be incorporated in the 
enactment. 

Therefore, these comments would be 
received up to the 20th September, 
Thereafter, once again, all the parties would 
be meeting to further consider the comments 
of different political parties. Then, an attempt 
would be made to arrive at a consensus. 

Once the whole process is completed, we 
shall be coming before the House with a new 
enactment which would, hopefully, be a 
comprehensive electoral reforms Bill. 

Sir, our Government and the United Front 
gave this commitment to the country. In 
pursuance of that commitment, we brought 
forward the first set of amendments. Again, 
in pursuance of the same commitment, we 
shall be bringing forward the second set of 
amendments. Therefore, I would request hon. 
Members to kindly bear with us till that date. 
We have time now to further request... 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Minister, would you yield for a 
minute? The Leader* of the Opposition 
wants to say something. 
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†[ ] Transliteration in Arabic Script. 

SHRI RAMAKHANT D. KHALAP: Sir, the 
point raised by the Leader of the Opposition 
was not, personally, in my knowledge. 

SHRI SATISH AGARWAL: That is 
exactly the point. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): That is what the Leader of the 
Opposition is pointing out. 

SHRI SIKANDER BAKHAT: It should 
have been brought to your notice. 

SHRI SATISH AGARWAL: I was present 
in that meeting. (Interruptions) 
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SHRI PRANAB MUKHERJEE (West 
Bengal): One minute, Satishji. Mr. Vice-
Chairman, what Mr. Sikander Bakht said is 
right. In the Business Advisory Committee 
meeting, it was decided. Two questions came 
up. One question was whether, in view of the 
fact that elections were going to take place in 
U.P., we should wait till we get the views of 
the elected Government of U.P. Of course, the 
views of the U.P, Government were there. Bui 
we wanted to get the views of the elected 
Government of U.P. That is why it was 
decided that so far as Karnataka was 
concerned, the Bill should incorporate the 
provision. Now, if there is a lack of co-
ordination between the two Houses, between 
those who manage the two Houses, it is really 
unfortunate. It should have been brought to 
the notice of the hon. Minister and they 
should have taken note of it. It was decided 
that U.P. would be excluded. 

SHRI SATISH AGARWAL: Sir, 1 was 
present in that meeting. Mr. Jena promised in 
that meeting and we agreed to that, that U.P. 
would be excluded from the purview of the 
Bill; that it would only be relating to 
Karnataka. He said that it would be deleted; 
only Karnataka would be there; not U.P., in 
view of the impending electrons in U.P. As 
rightly pointed out by Pranabda, it was 
decided that in regard to U..P., we should do 
it later on. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): The Minister of Parliamentary 
Affairs is also here. He should note that. The 
whole point is: it was raised in the meeting 
earlier that since elections were coming up in 
U.P., we should wait till the elected 
Government came into being. 

3.00 P.M. 

SHRI RAMAKANT D. KHALAP. There 
appears to be some confusion going on in the 
House. Let me explain. What is sought to be 
amended now, both in respect of Uttar 
Pradesh and Karnataka, is the nomenclature 
of the local bodies. This change was affected 
by 

the respective State Legislatures much before 
this Bill was contemplated. Naturally, this is a 
consequential Bill. This has been done by the 
respective State Legislatures. What we are 
doing is, whatever they have included in their 
State laws, we are transferring it here. That is 
the only thing that is happening. Now, where 
does the confusion lie? In the case of 
Karnataka there was a demand that in 
addition to the local bodies mentioned in the 
Schedule, one more local body should be 
included, that is, the gram panchayats, while 
some people mentioned that the gram 
panchayats of Uttar Pradesh should also be 
included. At that stage a discussion was held 
and it was decided that since elections were 
going to be held in Uttar Pradesh, that 
Government could not be considered to be 
competent enough to advise the Central 
Government regarding incorporation of the 
gram panchayats in the Fourth Schedule. 
Therefore, gram panchayats are not being 
included in the case of Uttar Pradesh. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Now it is clear. 

SHRI RAMAKANT D. KHALAP: What 
is included is the gram panchayats of 
Karnataka. I think this is the only thing there. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): In that respect U.P. is excluded. 
Okay. 

SHRI RAMAKANT D. KHALAP: 
Therefore, the issue regarding the 
comprehensive Bill is explained by me and 
this objection has also been explained. 

Two more points now remain. One is that 
wherever these local bodies exist, elections 
are not being held properly, in time and 
regularly. In this case also the primary duty 
to hold elections in the States to the local 
bodies is of the respective State 
Governments. After that, naturally, elections 
will take place. A similar issue was raised in 
the Lok Sabha too and I have assured that 
House that 



 

the only thing we can do is, we can advise the 
respective State Governments to hold 
elections regularly to all the local bodies in 
accordance with the provisions of the 
Constitution and the provisions of the 
respective law. This is what we can do. 

Mr. John Fernandes, my hon. colleague 
from Goa, always seems to have an umbrage 
against his local Government. He calls 
himself a proud member of the same party to 
which that Government belongs. 

SHRI JOHN F. FERNANDES: This is the 
Council of States, and where it is violated, we 
have every right to point it out. 

SHRI RAMAKANT D. KHALAP: 
Exactly. I respect and honour your right to 
raise the issue. But what I am saying is, he is 
so eloguent in this House but when he goes 
back to Goa, he hardly listens to anything 
being said by me. Therefore, what I would 
request him is, if your local Government is, as 
you rightly pointed out, including rural areas 
in urban areas so that they can take the benefit 
of the urban laws and goes on converting 
paddy fields and green areas in Goa and 
thereby destroy whatever scenic beauty that 
Goa is proud of today, it is your duty, my hon. 
colleague, to go there and make it a public 
issue—and I will stand with you. 

SHRI JOHN F. FERNANDES: It is not 
being implemented. There are no State 
Finance Commissions, there are no zila 
parishads. What is the Law Minister doing 
about it? It is a Central Act. Your party is in 
opposition there. What is your party doing? 

SHRI RAMAKANT D. KHALAP: Sir, the 
Constitution provides for a number of things, 
and these things are divided into things which 
are to be done by the State and things which 
are to be done by the Centre and, of course, 
there are certain things in the Concurrent List. 
Now, the Panchayati Raj system is to be 
implemented   by   the   respective   State 

 

Governments. I am therefore requesting 
you—rather I would plead with you and 
demand also of you—that as a respected 
Member of this august House, since your 
party Government rules in Goa, kindly take 
up this issue in Goa with your Government, 
and if your Government does not obey the 
provisions of the Constitution, you know 
what to do about it. 

SHRI JOHN F. FERNANDES: Mr. Vice-
Chairman, have already stated that the former 
Panchayati Raj Minister, Mr. Mishra, made a 
statement that action would be taken against 
those States who would not implement 
panchayati raj in toto. He made the statement. 
Therefore, I referred to him. I do not want to 
bring local politics here. His party is in 
opposition there. They are also a party in the 
conversion business. The President of the 
M.G. Party, Mr. Sirsat, is on the Town 
Planning Board. So, it is quid pro quo. 

...(Interruptions) 

SHRI RAMAKANT D. KHALAP: If this 
is the case, the best thing for them will be to 
hand over the Government to us, to the 
Oppositon in Goa. You will see how we will 
manage the whole thing. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Don't convert the Council of States 
into the State Assembly. 

SHRI JOHN F. FERNANDES: There is no 
proper sense in it. I am very sorry I cannot 
help him. 

SHRI RAMAKANT D. KHALAP: This is 
how we come to the end of this debate, I 
believe. I hope that Mr. John Fernandes will 
certainly abide not only by my wish but the 
general wish of this House that every State 
must comply with the provisions of the 
Constitution. Therefore, I don't think that 
there is any doubt left so far as this Bill is 
concerned. 

I plead with the House kindly to pass the 
Bill. 
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THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Minister, though the State 
Government will hold the elections, your 
Ministry can pursue it, the Government can 
pursue it. 

SHRI RAMAKANT D. KHALAP: I 
promise that. We will take up this issue with 
the State Government. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): The question is: 

"That the Bill further to amend the 
Representation of the People Act, 
1950, as passed by Lok Sabha, be 
taken into consideration." 

The motion was adopted 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): We shall now take up clause-by-
clause consideration of the Bill. 

Clause 2 was added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 

SHRI RAMAKANT D. KHALAP: Sir, I 
move: 

"That the Bill be passed." 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Now, according to the List of 
Business, we have to take up the 
Appropriation (No. 3) Bill, 1996. The 
Minister is also hide. But, in the BAC 
meeting, I think, it was decided that the 
Appropriation Bill and the Finance Bill 
should be considered and discussed together. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): The Finance Bill was 
passed by the Lok Sabha only ten minutes 
ago. I have signed the papers for transmitting 
it to this House. It may take a little time to 
come to this House. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Minister, we can wait for the 
message to come. 

SHRI PRANAB MUKHERJEE: We can 
take up the next item, the Jammu and 
Kashmir Appropriation Bill. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): We can take up the next one, that 
is, the Jammu and Kashmir Appropriation 
Bill. This is also to be piloted by you. when 
the message comes, we will take up the 
Appropriation (No. 3) Bill and the Finance 
Bill together. 

SHRI    P.    CHIDAMBARAM:    The 
difficulty is that I have to be in the other 
House at half past three to move the U.P. 
Bill. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): All finance matters. No problem. 

SHRI PRANAB MUKHERJEE: Let us 
pass the Appropriation Bill without debate. 
We can discuss the Finance Bill. 

SHRI SATISH AGARWAL: There can be 
a bia-media. We can have a full-fledged 
debate on the Finance Bill. We can pass the 
Appropriation Bill... (Interruptions) 

It is not necessary that both should be 
taken up together. 

PROF. VIJAY KUMAR MALHOTRA: 
Points relating to tha Appropriation  Bill can 
be raised in the discussion. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Minister, you are supposed to 
pilot the J.&K. Budget and the U.P. Budget. 

SHRI P. CHIDAMBARAM: I will move 
the U.P. Budget there, get it passed and come 
back. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Has the J. & K. Bill been passed? 

SHRI P. CHIDAMBARAM: The J. & K. 
Bill has been passed. 


